IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
kX%

0.A.No. 1419/95, Nt. of Degision : 27-11-95.

V. Rama Rao .+ Applicant.
Vs,

1. The Sub-Divisicnal DPPicer,
Telecom, Rajahmundry-%33 103, : /
East Godavari (Distg.

2. The Chief General Manag.p, :
Telecom, A.P.Circke, Nampally, )

Station Road, Hyderabad. ) .. Respondents.
}
. 1
Counsel for the Applicant : Mro ¥.50Yi8ya. Sagar
Counsel for the Respondénts : Mr. K.Bhaskar Rao,

Addl. CGS%.

i

CORAM:

THE HON'BLE SHRI JUSTICE V. NEELADRI RAD : VICE EHAIRNAN

THE HON'BLE SHRI A.B. GORTHI : MEMBER{ADMN, ) |



0.A.N0,1419/95 ‘
i ‘tl
ORDER

i -_— i

As per Hon'ble Shri A. B. Gorthi, Member (Admn)
The claim of the applic«nt in the OA is for a

direction to the respondents to re-engage him

as a casual mazdoor and to c0nsider his case

for grant of temporary status aqd regularisation.
| .
2e It is stated inlthe OA thatithe applicant was

initially engaged as a casual mazdoor on 11.9,1983
and his name was included in the muster rells., He

worked for about 1167 days in all, till 1-2-1993

whereafter. he was not assigned any ‘werk. In support

of his contention as regards the number of days of
working, the applicant has annexed Annexures A=1
to the OA, which purports to be! certified by the  Sub-

Divisional Officer (Telecom)Rajghmundry.
3.. Learned counsel for the respondents states that

i
the respondents will verify the'facts averred in the

0A, and if found to be genuineﬁ will consider the case
| . .

]
%px of the applicant for re-engagement.
4. In view of the above, theJOA is allowed in the
admission stage itself with the followzng directions
r| ’
tc. the respondents. :

1
|

i)' The case of the applicant'will be considered
‘é for re-engagement as soog as there is work and
| in preference to his juniérq and freshers, For
this purpese, no casual lébour who is already

working, shall be retrenched.
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~ (A.B. GORTHIU

..3..

The case of the applicant after his re-engagement,
shall be considered for grant of temporary status

and regularisation in accordance with rules,

No ceats;éf
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}V&L{},thw\\_ S

{V,NEELADRI RAC)

Member (Admn) Vice Chairman
DatedsThe 27th November, 1995 ]
Dictated in the open court |
: ﬁ%i' ,
: et o
mvl Deputy Régistrar(J)cc

1., The Sub Divisional Officer, Telecom,
Rajahmundry-103, E.G.Dist.

2. The Chief General Manager, Telecom,

A.P.Circle, Nampally Station Road,
Hyderabad.

3, One copy to Mr.V.S.Vidyasagar, Advocate, CAT.Hyd,

4. Cne copy to Mr.K.Bhaskar Rao, Addl.CGSC.QAT,Hyd.

5., One
6., One

pvm

copy to Library, CAT.Hyd.
spare COpY.
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TYPED BY © CHECK:ES BY
COMFARED "'BY ¢ APPROVAD DY
IN THE CENTRAL ADMINISTRATIVE Tiil .

HYDERABAD BENCH AT HYLIRRAZI. .

. THE HON'BLE MR JUSTICE V.NERLALLE
VICE ZIRI LR .'.'

LB Corflu

THE HON'ELE MR. R%—PE%HGWUM (&)

DATED: Y) - [\ <1995 J

ORDER/JUDSHENT

»

B’iOAo/R.j\c/C.A-NO.
in
0.A.Mo. \\&\c\\e%“'.

T A0, . (W.P . NO.

Admi ted and Interlm dlrectlons
Issugd. /

Allowed: .

1S

E@ﬁ issed.

Dighissed as withdrawn.
Digmissed for default
Oydered/Re jected. |

| o , | " No order as to costs. - L//////
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Cuntral Admlmstratm Trihlll
DESPATCH

'\ DECBIS i\“»ﬂ(

TYDERABAD BENCH.






